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Rise in Price of fo a l after Nationalisation 
of Coking Coal Mines

*796. SHRI SUKHDEO PRASAD 
VERMA : Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whether coal pi ices have increased 
after the nationalization of coking coal mines 
in Bihar ; and

(b) if so, the measures Government 
propose to take to check the rise in price ?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : (a) After the taking over 
of the management of coking coal mines by 
the Government in October 1971, there has 
not been any increase in the price of coking 
coal supplied to [Steel Plants However, it 
may be clarified that consequent to the decon-
trol of coal prices with elTcct from 24 7.1967, 
it is now entirely for the buyers and settle the 
prices mutually.

(b) Does not arise.

Leaving of Industrial Relations to 
Trade Unions

*797. SHRI B. K DASCHOWDHURY: 
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to s la te :

(a) whether the Hind Mazdoor Sabha 
President had approached the Government 
recently for leaving the industrial relations to 
Trade Unions ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Recently, the General Secretary 
of the Hind Mazdoor Sabha proposed to the 
Government that the present system of third 

'wtmHication should be replaced by a

(b) This and other related matteis are 
being considered by Government.
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Supreme Court decision on Section 26 
of the Payment of Bonus Act

*799. SHRI INDRAJ1T GUPTA : Will 
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Supreme Court has 
wccqtly struck down Section 26 of the Pay-




